17 Oral Answers

MR. SPEAKER : On account of the
outstandings against the owners.

SHRI PRABODH CHANDRA :
(c) of the question is : ‘the action taken by
Government to realise the said arrears ?°,
What I want to find out is :  will the Govern~
ment see to it that before the compensation
is paid, the owners will be made to pay the
arrears that were due to the Government ?

Part

MR. SPEAKER : It is a good sugges-
tion. Itis a suggestion for action, That
cannot be a question, You are asking and
you are suggesting something.
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SHRI S. M. BANERIJEE: I want to
know whether the attention of the hon.
Minister was drawn to the news item which
appeared in practically all the newspapers and
especially, an article which came in the
Patrior that this ncws was leaked out and
that owners withdrew huge amounts from the
various banks ? If so, I want to know as to

what steps have been taken for investigating
into this,

) SHRI K. R. GANESH :
tion I don’t have now.

This informa-
We will investigate.

SHRI S. M. BANERIJEE:
he has no information.

him the information.
this 7

He says
But I have given
Will he investigate into

MR. SPEAKER :

That is what he
He has said alrcady.

says.
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SHRI JYOTIRMOY BOSU: May I
ask the Minister what policy they have
adopted with regard to employees of this
colliery which has been nationalised and also
their head office staff in Calcutta ?

MR. SPEAKER: You can ask a
separate question,
SHRI R. S. PANDEY : Taking into

consideration the mood of the Government,
compensation will be very little, May I know
whether Government is going to contemplate
any scheme to realise the arrears before the
compensation is paid ?

SHRI K. R, GANESH: There are
certain steps that are provided in law for the
recovery of arrears. Even if the Government
does not pay them any compensation all the
steps that are there will be taken against them
for realisation of arrcars. It has nothing to
do with compensation.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : ON 1-9-71, on the basis of
information received, the officers of the
Bombay Custom House kept a watch ona
bungalow situated at Warden Road and scized
Indian currency valued at Rs. 15,70,000/-
from two persons who werl found to be
leaving the premises and making theit way
towards a car,
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=Y gwH 97T FBA1T : g ST 15,70,000
TqX e B AT gEr T S F qre
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SHRI K. R. GANESH : The persons
apprehended gave their names as Chandrakant
Aminchand Choksy and  Chandrakant
Karshanji Shah. The matter is under investiga-
tion.
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SHRI S. M. BANERIJEE :
any political parties ?

Are they of

st &o Ao AW ¢ THH A &1 @
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MR. SPEAKER : Please don’t

him. (Interruptions)

anaoy

it gFW AT FBA : ST TR
g foF ag woar &Y A9 7 9FIT§ g wIT
FAT AT & Foo H g X a8 fhw O 7
w7 a1 ?

s Fo Ao TNW : g WIRAT HaT
v

*t gHW A7 FTAW : FAT GIGFHIT F
eq™ | ag a1q g fF g gwe ar faren
AT FT GGT FIA 1 FIF SWT v anfa
¥ 9393 Wl H #igT & 7

weqer WA 0F & qR A
ggar@ Q3 gi sa Afsn 57 & aw &
QAT qFET AT 43 |

NOVEMBER 26, 1971

Oral Answers 20

At gFW @77 FIHAA : HeAE WEIET,
qg BT TF a3 faeelt 99 § g @ §
1T ag agd ISt A ¥ faRoly war &
ST ST FRAE AT FT GIEI A T
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Import of Crude Oil from Iraq

*277. SHRI C. CHITTIBABU : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether crude is proposed to be
imported directly from Iraq ;

(b) whether this crude will be refined in
public scctor Rcfineries ; and

(c) whether  modifications will be
necessary in the existing machinery to refine
this Iraqgi crude ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) Yes, Sir,

(b) Yes, Sir.

(c) This will be considered after the
crude specifications are examined.

SHRI C. CHITTIBABU : What will be
the cost of crude imports and what will be
the value and quantity of the imports of crude
from Iraq ?

THE MINISTER OF PETROLEUM AND

CHEMICALS (SHRI P. C, SETHI) :
Nothing can be indicated about the price





